
FIR NV. 41/20
PS NPhaS VPhaY

S[a[e VZ. SVU\
(A[ 3 PM)
21.082020
PÇeÈeÃÉ: Ld. APP »ÄÇ É½e SÉaÉe É½ÇÄÊ¼½ É½e V¾deÄ-cÄÃ»eÇeÃc¾Ã¼ ¾Ã C¾ÈcÄ Ĥ

WebeÍ Ë¾de ÂeeÉ¾Ã¼ ID NÄ 166 7367064.
S½. K. K. S¾Ã¼½, Ld. LAC »ÄÇ É½e aÅÅÁ¾caÃÉ/accÊÈed.

AÇ¼ÊÂeÃÉÈ ½eaÇd É½ÇÄÊ¼½ Ë¾deÄ cÄÃ»eÇeÃc¾Ã¼ ÊÈ¾Ã¼ É½e CISCO
ÌebeÍ ÂÄb¾Áe aÅÅÁ¾caÉ¾ÄÃ ÄÃ É½e ba¾Á aÅÅÁ¾caÉ¾ÄÃ ÂÄËed ÄÃ be½aÁ» Ä» É½e
accÊÈed SÄnÊ. IÉ ¾È ÈÉaÉed É½aÉ É½e accÊÈed ÌaÈ »aÁÈeÁÎ ¾ÂÅÁ¾caÉed ¾Ã É½e
ÅÇeÈeÃÉ caÈe.

Ba¾Á aÅÅÁ¾caÉ¾ÄÃ ¾È ÄÅÅÄÈed bÎ Ld. APP »ÄÇ É½e SÉaÉe.
T½eÇe ¾È aÃ aÁÁe¼aÉ¾ÄÃ a¼a¾ÃÈÉ É½e accÊÈed É½aÉ ½e aÁÄÃ¼Ì¾É½ ÉÌÄ

ÂÄÇe accÊÈed ÅeÇÈÄÃÈ ½aËe ÇÄbbed RÈ. 10,000/- »ÇÄÂ É½e ÅÄcÀeÉ Ä» É½e
cÄÂÅÁa¾ÃaÃÉ. CÄ-accÊÈed ÅeÇÈÄÃÈ aÇe ÎeÉ ÉÄ be aÇÇeÈÉed. IÃËeÈÉ¾¼aÉ¾ÄÃ ¾È
ÈÉ¾ÁÁ ¼Ä¾Ã¼ ÄÃ. AccÊÈed ½aÈ aÁÇeadÎ beeÃ ¾ÃËÄÁËed ¾Ã abÄÊÉ 27 ÄÉ½eÇ È¾Â¾ÁaÇ
caÈeÈ.

AÁÁe¼aÉ¾ÄÃÈ aÇe ÈeÇ¾ÄÊÈ ¾Ã ÃaÉÊÇe. NÄ ¼ÇÄÊÃd ¾È Âade ÄÊÉ »ÄÇ
¼ÇaÃÉ Ä» ba¾Á. AccÄÇd¾Ã¼ÁÎ, ba¾Á aÅÅÁ¾caÉ¾ÄÃ ¾È d¾ÈÂ¾ÈÈed.

AÅÅÁ¾caÉ¾ÄÃ ÈÉaÃdÈ d¾ÈÅÄÈed Ä».
OÇdeÇ be ÊÅÁÄaded ÄÃ É½e ÌebÈ¾Ée Ä» DeÁ½¾ D¾ÈÉÇ¾cÉ CÄÊÇÉÈ.

(PANKAJ ARORA)
M.M-03 (WeZ[), THC, DeShP



CC No.6733/16
Sukhpal Singh Vs. Mickal

PS: Nihal Vihar
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Dr. R. S. Sasan, ld. Counsel for the Complainant.

Put up with connected case on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 66761/16
FIR No. 194/12
PS: Nihal Vihar

State Vs. Cancellation
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the complainant.

Issue court notice to the complainant to file objections, if an\,

to the cancelation report filed b\ the IO in the present case

for the NDOH.

Put up for appearance of complainant and for further

proceedings on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 75360/16
FIR No. 156/16
PS: Ma\a Puri

State Vs. Om Prakash
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Perusal of record reveals that charge has alread\ been

framed in the present case.

Issue court notice to the accused, his suret\ as well as his

counsel for the NDOH. RPWs be summoned for NDOH

Put up for PE on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 195/18
FIR No. 197/17
PS: Ma\a Puri

State Vs.Akash Sharma
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Issue court notice to the accused, his suret\ as well as his

counsel for the NDOH.

Issue court notice to the Complainant for the NDOH.

As per the record, the matter has alread\ been settled in the

Mediation Centre.

Put up for recording of settlement/pa\ment, if an\, on

31.08.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 8287/18
FIR No. 550/18
PS: Nihal Vihar

State Vs. Gurjeet Singh
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH i.e. on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



CC No.2735/19
FIR No. Vinod Kumar Badhwar Vs. Babre

PS: Nihal Vihar
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person.

Issue court notice to the complainant for the NDOH.

Issue court notice to the IO for the NDOH.

Put up for appearance of complainant and for further

proceedings on 18.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



CC No. 6232/19
Aja\ Ranjan Mishra Vs. Mirtunja\

21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person.

Perusal of record reveals that the present case is listed for

recording of CE.

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Put up for CE on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No.6999/19
FIR No.018198/18

PS: Nihal Vihar
State Vs. Avtar Singh

21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

Issue court notice to the accused, his suret\ as well as his

counsel for the NDOH.

Issue court notice to the Complainant for the NDOH.

Issue court notice to the IO for the NDOH. IO shall remain

present in the event of non-execution of process.

Put up for appearance of accused as well as for further

proceedings on 31.08.2020.

At this stage Sh. Tajinder Singh, ld. Counsel for

the accused appeared through VC and he is apprised about

the proceedings and NDOH.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



CC No.7081/19
Kulwant Rai Bansal Vs. Sujan

PS: Nihal Vihar
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH i.e. on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 934/20
Dharamveer Chowdhar\ Vs. 1 Ticket Pvt. Ltd.

21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant

Issue court notice to the complainant for the NDOH.

Issue court notice to the SHO concerned to file ATR on the

NDOH.

Put up for appearance of complainant and for further

proceedings on 25.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



CC No.1294/20
Jatinder Singh Chawla Vs. Kiran Chadha Etc.

PS: Ma\a Puri
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

Issue notice to the complainant for the NDOH.

Put up for appearance and for further proceedings on

20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No.1689/20
FIR No. 03/20
PS: Ma\a Puri

State Vs. Ravi @ Sonu
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE; MEETING
URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ RI

OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.

Present: Ld. APP for the State.

None for the accused person.

Report filed b\ the DCP concerned stating that sanction under

Section 39 Arms Act shall be granted on receipt of FSL report.

As per the report of SHO concerned dated 30.07.2020, FSL result

has alread\ been prepared and constable Sandeep has been

deputed to collect the same.

Report of DCP concerned is contrar\ to the report of SHO.

Accordingl\, issue summons to the DCP concerned through

Commissioner of Police to explain dela\ in disposal of grant of

sanction proceedings.

As per the report of Jail Suptd. Concerned, accused is still

in JC.

Sh. K. K. Singh, Ld. Remand Advocate is hereb\

recommended to be appointed as Legal Aid Counsel to represent

accused Ravi @ Sonu.

Cop\ of this order be sent to DLSA office.

Put up for further proceedings on 03.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



CC No. 1789/20
Yasmin Vs. Dr. Surinder Harjai

21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: None for the complainant.

None for the accused person.

Issue court notice to the complainant for the NDOH.

Put up for appearance of complainant and for further

proceedings on 25.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 3006/20
FIR No. 45202/18
PS: Nihal Vihar

State Vs. Dabu @ Kana
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person.

As per the report of Jail Suptd., accused has alread\ been

released from the custod\ on 01.05.2020..

Issue court notice to the IO for the NDOH.

Put up for further proceedings on 28.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No.67878/16
FIR No. 116/20
PS: Nihal Vihar

State Vs. Arvind Kumar Yadav Etc.
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

Status report filed on court¶s email stating that further investigation

could not be concluded due to covid-19 lockdown

Issue fresh court notice to the IO concerned as well as to SHO

concerned to file the further investigation report positivel\ on NDOH.

The present FIR has been registered in the \ear 2010. The DCP

concerned is hereb\ directed to supervise further investigation in the

present case and ensure that report shall be filed on NDOH.

Put up for further proceedings on 08.09.2020.

Cop\ of this order be sent to PS concerned as well as to DCP

concerned.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No.75139/16
FIR No. 217/16
PS: Ma\a Puri

State Vs.Pradeep Rawat
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Devinder Pande\, Ld. counsel for the accused did not

turn up despite having been telephonicall\ intimated b\ the

Reader of this court.

Put up for consideration of charge on 23.10.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 4478/18
FIR No.077/17
PS: Ma\a Puri

State Vs. Sarab Jeet Singh
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Pratap Singh, Ld. Counsel for both the accused persons.

Both accused persons ph\sicall\ present in the court.

Part arguments heard.

Clarification required from the IO for the NDOH.

Issue court notice to the IO to appear in person and explain

as to whether the complainant is registered medical

practitioner and if he is not medical practitioner, an\ action

has been taken against the complainant Kuldeep Ram and

Mahinder Nath under the DMC Act or not.

Put up for further proceedings on 28.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 4890/19
FIR No. 242/19
PS: Nihal Vihar

State Vs. Aja\ @ Tinnu
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

Sh. Sanja\ Jain, Ld. counsel for the accused did not turn up

despite having been telephonicall\ intimated b\ the Reader

of this court.

Issue court notice to the accused, his Ld counsel for NDOH.

Put up for consideration of charge on 23.10.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 59716/16
FIR No. 5/11

PS: Ma\a Puri
State Vs. Arif Mohd. @ Pappu

21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 25.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 63327/16
FIR No. 15/12
PS: Ma\a Puri

State Vs. Subir Chakarbort\
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 25.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 64243/16
FIR No. 85/12
PS: Ma\a Puri

State Vs.Thafuj @ Chotu
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 23.10.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 63707/16
FIR No. 63/13
PS: Ma\a Puri

State Vs. Parveen Aman Kamal
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 23.10.2020

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 60708/16
FIR No. 5/12

PS: Ma\a Puri
State Vs. Dinesh Kumar @ D.K. Masse\

21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on. 23.10.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 67523/16
FIR No.55/13

PS: Nihal Vihar
State Vs. Jagjeet Singh Etc.

21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 63753/16
FIR No. 164/14
PS: Nihal Vihar
State Vs. Suraj

21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 62117/16
FIR No. 117/11
PS: Nihal Vihar

State Vs. Ravi Hassan Etc.
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No.68178/16
FIR No. 200/15
PS: Nihal Vihar

State Vs. Lakhwinder Singh
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 4838/17
DD No. 21B/17
PS: Nihal Vihar

State Vs. Rekha Go\al
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 6708/18
FIR No. 0833/17
PS: Nihal Vihar

State Vs. Lakhan
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 20.11.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 4000/19
FIR No. 0442/18
PS: Nihal Vihar
State Vs. Suraj

21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

RPWs be summoned for NDOH.

Put up for PE on 20.11.2020..

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID No. 73010/16
FIR No. 96/09
PS: Ma\a Puri

State Vs. Vishal Singh
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
Present: Ld. APP for the State.

None for the accused person(s).

As per office order no. 26/DHC/2020 of the Hon¶ble High Court of

Delhi, evidence cannot be recorded in the present case.

Previous order, passed before commencement of COVID-19

lockdown, be complied with afresh for NDOH.

SA alread\ recorded in the present case on 12.03.20. Issue court

notice to the accused for NDOH.

Put up for DE on 11.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



FIR NR. 636/20
PS: NLKDO 9LKDU

21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ
RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.

FUHVK FKDOODQ ILOHG. IW EH FKHFNHG DQG UHJLVWHUHG.
PUHVHQW: LG. APP IRU WKH SWDWH.

AFFXVHG LV VWDWHG WR EH LQ JC.

I WDNH WKH FRJQL]DQFH RI RIIHQFH.

LHW WKH FRS\ RI FKDUJH VKHHW EH VXSSOLHG WR WKH DFFXVHG WKURXJK

JDLO DDN. IVVXH SURGXFWLRQ ZDUUDQW RI WKH DFFXVHG IRU NDOH.

PXW XS IRU VFUXWLQ\ RI GRFXPHQWV DQG FRPPLWWDO SURFHHGLQJV RQ

03.03.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID NR. 2389/20
FIR NR. 182/20
PS: NLKDO 9LKDU

SWDWH 9V. 7DMHQGHU SLQJK @ RDMX @ DDQW
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH SWDWH.

AFFXVHG LV VWDWHG WR EH LQ JC.

IVVXH FRXUW QRWLFH WR SHO FRQFHUQHG DV ZHOO DV WR ACP FRQFHUQHG

WR IXUQLVK H[SODQDWLRQ DV WR ZK\ WKH FKDUJH VKHHW LV ILOHG DIWHU WZR

PRQWKV IURP WKH GDWH RI DUUHVW RI WKH DFFXVHG, DV SHU WKH PDQGDWH RI

SHFWLRQ 167 RI CU.P.C.

PXW XS IRU IXUWKHU SURFHHGLQJV RQ 03.03.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID NR. 2378/20
FIR NR. 172/20
PS: NLKDO 9LKDU

SWDWH 9V. RDMD 9V. AMMX EWF.
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH SWDWH.

AFFXVHG SHUVRQV DUH VWDWHG WR EH LQ JC.

I WDNH WKH FRJQL]DQFH RI RIIHQFH.

LHW WKH FRS\ RI FKDUJH VKHHW EH VXSSOLHG WR WKH DFFXVHG SHUVRQV

WKURXJK JDLO DDN.

IVVXH SURGXFWLRQ ZDUUDQW RI WKH DFFXVHG SHUVRQV IRU NDOH.

PXW XS IRU VFUXWLQ\ RI GRFXPHQWV DQG FRQVLGHUDWLRQ RQ FKDUJH RQ

28.09.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



FIR NR. 594/20
PS: NLKDO 9LKDU

21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ
RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH SWDWH.

SK. JLD FLUR], LG. CRXQVHO IRU WKH DSSOLFDQW.

HHDUG RQ WKH DSSOLFDWLRQ IRU VXSSO\ RI FKDUJH-VKHHW PRYHG RQ

EHKDOI RI WKH DSSOLFDQW.

PHUXVDO RI WKH UHFRUG UHYHDOV WKDW YLGH RUGHU GDWHG 18.08.2020,

RUGHU IRU VXSSO\ RI FKDUJH-VKHHW WR WKH DFFXVHG WKURXJK JDLO DDN KDV

DOUHDG\ EHHQ SDVVHG. AFFRUGLQJO\, DSSOLFDWLRQ IRU VXSSO\ RI FKDUJH-VKHHW

PRYHG RQ EHKDOI RI WKH DSSOLFDQW VWDQGV GLVPLVVHG.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020



ID NR. 63208/16
FIR NR. 224/13
PS: MD\D PXUL

SWDWH 9V. AMD\ KXPDU
21.08.2020

(PROCEEDINGS CONDUCTED THROUGH CISCO :EBE;
MEETING URL KWWSV://GHOKLGLVWULFWV.ZHEH[.FRP/MRLQ/PP03ZHVW)

FLOH WDNHQ XS IRU WKH ILUVW WLPH DIWHU COVID-19 ORFNGRZQ.
NR DGYHUVH RUGHU LV EHLQJ SDVVHG LQ QRQ-XUJHQW FDVHV LQ YLHZ

RI OHWWHU QR. 249/RG/DHC/2020 RI WKH HRQ¶EOH HLJK CRXUW RI DHOKL.
PUHVHQW: LG. APP IRU WKH SWDWH.

SK. 9LQHHW <DGDY, LG. CRXQVHO IRU DOO WKH DFFXVHG SHUVRQV.

OQH DSSOLFDWLRQ 8/V 311 RI CU.P.C. PRYHG RQ EHKDOI RI WKH

DSSOLFDQWV/DFFXVHG SHUVRQV IRU VXPPRQLQJ WKH GHIHQFH ZLWQHVV. 7KH

VDPH EH WDNHQ RQ UHFRUG. PDUW DUJXPHQWV KHDUG.

PXW XS IRU UHPDLQLQJ DUJXPHQWV RQ 22.08.2020.

(PDQNDM AURUD)
MM-03(:HVW)/THC/DHOKL

21.08.2020


